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SHRI JAGDISH TYTLER: First of
all, I would like to say that the sugges-
tions given by the hon, Member  are
very good. My officers would find out
the possibility of concainerisation  and
other modes, The Second thing is, for
a kind of ships that are available, we
have practically for the whole year the
passage clear for them 16 move about.

THE DEPUTY CHAIRMAN: Next
Question,

Concenfration of Bangladeshi migrants

*563. DR. MURLI MANOHAR
JOSHI:}
SHRI VISHNU KANT
SHASTRI:

Will the Minister of HOME AFFAIRS
be pleased to refer to the answer to Un-
starred Question 63 given in the Rajya
Sabha on the 8th July, 1992 and state:

(a) the localities in Delhi where Bangla-
deshis are mainly concentrated and whe-
ther the police maintains a regular record
of such persons; and .

(b) in what manner the illegal Bangla-
deshi migrants are earning their livelihood
and whether Government have given
them the facilities of issue of ration card
supply of electricity and water connec-

tions?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND THE MINSTER OF STATE
IN THE MINISTRY OF HOME AFFA-
IRS (SHRI M. M. JACOB): (a) and
(b) A statement is laid on the Table of

the House.

- Sta‘ement

Based on the report received from the
Delhi Administration localities with con-
centration of illegal immigrants from
Bangadesh are shown in the Annexure
(See below) !

Atiempts made in the past to ascertain
the exact number of illegal immigrants

S

'}‘Tﬁe question was actually asked on thel
floor of the House by Dr. Murli Mano-
har Joshi.
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have not yielded the desired information.
The task of identifying them is complex
and massive because of ethnic similgrities
and lack of co-operation and awareness on
the part of local population.

The illegal immigrants manage to earn
their livelihood by engaging themselves in
the informal sector. Certain minimum fa-
cilities including facility of Public Distri-
bution; System provided to people living in
Thuggi clusters/slum areas may also have
been availed of by these immigrants.

Pockets of illegal Bangladeshi immigrants
in Delhi

(1) Seelampur
(2) Seemapuri
(3) Azadpur Market area

(4) Nizammudin PS Area
Ganda Nala, Barapul

(5) Jangpura-B
(6) Shamshan Ghat near Nizammudin
Basti

(7) Defence Colony Area Amnsari
Nagar, Sadiq Nagar

(8) Cluster around Jama Masjid
Opp. Dariba Gate

(9) Alaknanda PS Kalkaji

(10) Railway Colony Ajmeri Gate
near Katra Razi Masjid

(11) Yamuna Pushta

(12) Market in Sarai Rohilla.

DR. MURLI MANOHAR JOSHI: Ma-
dam, this is a very important question
to which T evpected a very specific reply
from the Ministry, but it is something
strange. The questions that I have refer-
red to in my main question are Unstarred
Questions 63 of 8th July, 1992 and an-
other No. 52 of 8th July, 1992. Both tha
questions refated to the same problem. If
you refer to your answers, you have said,
“There are reports of influx of Bangla-
deshi nationals in Delhi and other parts of
the country. Since most of Bangladeshi
nationals enter surreptitiously and go un-
derground, no precise figures are available
as to how many such persong are living in
India.” Then you have also said that as

- soon as they are detected they are pushed
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back to Bangladssh, and mobile task force
have been constituted for 'detection  of
infiltrators. 1 have asked a specific quest-
tion about Delhi, the capital of India.
You have given me a list of places where
Bangladeshis are living. How have you
identified them? If you have identified
them, why have yoy mnot pushed them
back? You have not given me the num-
ber. I have asked a specific question whe-
ther the police maintains a regular record
of such persons. There is no reply. As
a matter of fact, all your answers are eva-
ding the real information. Why should you
suppresy this informalion?

The first thing is whether the police
maintains a record of those persons. If
they are surreptitiously entering, are they
not a security hazard in this country?
They come and they dissolve somewhere
in the population and you don’t main-
tain even a record of their entry in this
country, in the capitgl of
India. You have given  the
number of places where they are staying
as 12. May I ask you whether you con-
sider them as security hazards or not? If
you consider them security hazards, what
steps have you taken?

Are you maintaining a police record of
them or not? Then you say that as soon
as they.are detected, they are pushed back.
How many of them in this period, at least
in one year, have you pushed back?

IoawTafa TEA UF TATH 9
s &rle SETE AT Sy |

DR. MURLI MANOHAR TJTOSHI: Then
you say that you have constituted a mo-
bile task force. Is there any mobile task
force in Delhi? What is that
outfil? What is the constitu-
tion of that task force? Would you please
give me all this information?

SHRI M. M. TACOB: Madam, the hon
Member has asked me a very appropriate
question, and I have certainly answered
this question before, in reply to an Un-
starred Question which he hag already
mentioned . In Delhi, actually, the
Delhi Administration has identified these

areas, which the hon. Mem-
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ber happened tg refer now, af-
ter conducting a series of surveys. The
first survey was conducted in 1984-85 by
a team of officers from the office of the
Deputy Commissioner of Delhi, the Food
and Civil Supplies Department and the
concerned local police. This was restricted
to certain areas whete, at that time, we
found that there wag likelihood of more
people from Bangladesh coming in and
settling down in Delhi. Later on, in 1987
again a survey was conducted in other
areas by the Deputy Commissione, of
Delhi. Following that survey, these 12
areas were, more or less, identified. That
is one part of the question I am trying
to analyze.

The second aspect is how many peo-
ple have been deported from India or
from Delhi, and what is the method?
Madam, we have deported a total number
of 2,75,759 Bangladeshi people, detected at

various points of time, from India to
Bangladesh.

AN HON. MEMBER: From Delhi?

SHRI M. M. JACOB: From Delhi, in
thi; particular year we have deportexd, up
to July 1992, 427 Bangladesh nationals.
One problem which the hon. Member
may also be aware of, and which I have
already mentioned in another context, is
that here, in Delhi when we comduct a
survey always it ig practically difficult 1o
identify who is a Bangladeshi and who
is a normal Bengali, because both of them
speak the same language.

SHRI VIREN J. SHAH: Normal Ben-
galis look like Dipen Ghosh !

. . (Interruptions) . . .

SHRI M. M. JACOR: That was one of

the practical difficulties that we have fo-
und.

SHRI DIPEN GHOSH: Can you take
the help of Mr. Solanki? He can identify
an Indian but he cannot remember a
name? Bangladeshis, Indians, Ceylonese
and Pakistanis all look alike.

SHRI M. M. TACOB: Because it is
mostly Bangladeshis, I think Mr. Dipea
Ghosh will be able to help ug more!

THE DEPUTY CHAIRMAN: You
may take the help of Mr. Dipen Ghosh!
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SHR M. M. JACOB: Madam, the real
problem is, we tried at that time but
identification was found to be really diffi-
cult.  Even then, we thought of inducting
some people from Bengal itself and ask
them to go around. An Action Plan has
been drawn up. The particular plan which
you have talked about, the task force, is
operating in West Bengal, Assam and Tri_
pura. Here in Delhi an Action Plan hag
been drawn up and the Action Plan in-
cludes carrying out further surveys, de-
tection and deportation. That was how we
were able to deport, this year, 427 Ban-
gladeshi nationals, as I have gaid.

DR. MURLI MANOHAR JOSHI:
Madam, it is now accepted by him that
there is a large number of Bangladeshis
in Delhi, and he has also accepted that
it is difficult for him to identify them.
Now this is a very serious problem. They
can cause security hazards and they can
cause political, social and economic haz-
‘ards. The problem has very wide dimen-
sions. 'You have deported as many as
2,75,000 people, but according to the in-
formation which I have collected, there
are 10 million people who have already
entered into Bihar, Bengal and Assam.
So the question is, this is a very serious
problem which infects the whole of the
country. Now, many of them have been
enlisted as voters. Thig causes a political
problem. Many of them have been issued
ration ‘cards which has, again, a  direct
effect on our Public Distribution System
and the weaker sections of this country.
Now, mav T know whether the Govern-
ment is thinking of issuing identity cards
to Indian citizens and maintaining a Na-
.tional Citizens. Register so that we don’t
have to take recourse to Mr. Dipen Ghosh
every time to identify whether one is a
Bangladeshi, or even to Mr. Solanki?

" SHRI DIPEN GHOSH: Why don’t you
take recourse to Mr. Solanki?

... (Interruptions) . ..
-SHRI VIREN J. SHAH: Mr. Solanki
has a2 memory problem !

DR. MURLI MANOHAR JOSHI:
- Then, how are you going to delete their

nameg from the voters’ list? Elections in
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Delhi are going to come. We had a very
serious problem earlier in Assam. So,
would you like to enlighten this House
whether you will maintain a citizens’ reg-
ister same photo identity cards, delefe the
names of those Bangladeshis who are non_
Indian citizens, from the voters’ list and
also detect and deport them with the help
of anyone, Mr. Dipen or Mr. Solanki?

SHRI M. M. JACOB: Regarding the
important aspect about election and all
that which the hon. Member has men-
tioned the Election Commission is the
agency which has the power or
superiintendence, direction and control
of revision of electoral rolls, Th: Chief
Election Commissioner has already. . .
(Interruptions)

THE DEP'ITY CHAIRMAN: Jus; lis-
ten. Please listen 1o him... (Iaterrup
tions) Mr. Joshi, bleasc listen to him.
Please let him answer.

SHRI M. M. JACOB: He has already
initiated steps for a door-to-door survey
for enumeration of names of voters for
the election, from August 24 onwards.
The enumeration staff is expected to con-
duct a door-to-door survey to ensure that
a person who is not eligible to be enrol-
led 25 a voter as per the provision of
law, is uot included. Naturally, a Bangla-
deshi national, if he is detected as a
Banglgdeshi national, will be denied en-
try into the elecioral rolls.

DR. MURLI MANOHAR TJTOSHI:
Suppone surreptitionsly  he has gone on
record . . . (Interruptiosns)

SHRI M. M. JACOB: The persons
who entered into India aftey the 25th of
March, 1971, are not to be included in
the electoral register.

The hen. Member has mentioned ab-
out rtation cards. I think, in 1990, the
then Prime Minister went round some of
the jhugpis and directed the officials to
give ration cards to everyone in the jhuggis
coming from anv part of the country be-
cause it becomes very difficult to detect.

SHRI S. JAIPAL REDDY: No, no.

SHRI M. M. JACOR: So, on that day
ration cards were given invariably ¢o all
the people. I am saying from the offi-
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cial information which I have got. So,
ration cards were issued to people living
in our city at that time, in 1990. Later
on normally when people merge in the
community, it is very difficuly to deny a
r2iion card to a person unless it is pro-
ved that he Ig an outsider. That was the
problem confronting us at that time.

Regarding national register, we have
nst found it feasible at the moment to
" maintain a national register like that and
isvue identity cards.  Identity cards are
issued to people living in the  border
areas of most of the States, and the
State Governments have been authorised,
firatciel support has boen given, to issue
identity cards to people living on the
border areas, to identify who is a local
resident and who is an infiltrator sp that
pushing them back is easier. But even
tity cards by locating the persons who
arose in border places like  Rajasthan
that there were no people coming for-
ward even fo take identity cards. So,
we have to dcvise some effective  me-
thodg to see how best we can issue iden-
the cards by locating the persons who
are Indian citizeny because people are
not coming forward, Public co-operation
is the cnly method by which you can
solve it.

THE DEPUTY CHAIRMAN:  Shas-
tiji.
DR. MURLI MANOHAR JOSHI: We

should have a complete record of Indian

citizens. . .. (Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Dhawan, your name is not there, please.

DR.- MURLI MANOHAR JOSHI: 1If
maintenance of a national register is not
supposed to bz a f{casiblc proposition,
does the Governmen!  fhave any other
proposal to maintain a list of Indian:
citizens?

Iqgwrafa . wiea o WT Haer
FIE 0T | T I WOFHT QA
FCACR Al

I will permit him. Then, you should
sit down.
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DR. MURLI MANOHAR JOSHI:
You should isswe specific identification
cardg for identification of Yandian aiti-
zens, number ome,

ELCCILIN g IFFRT A
9% @l. .. (srEam)

DR. MURLI MANOHAR JOSHI:
Number two, you have not answered
my speiific question whether you consi-
der that Bangladeshis are in Delhi or not?
(Interruptions)

IqEwmia © TUA WO qET &
FIEALFT g g f@ar, ag wreEt
ST 9B AT

oY e w0 owgEEn, &
amdra g welt St ¥ qeNT AR/Ar g
f& Fwar [t W T FTOFA

aftwq M §F AW FT wFd 2
T USAfEE =BT & ar

wgr TwAIfaE T9T F50 gy, a9
afvsw Fmie § FW & 7 I faeaAr
¥ & g gAw ag g f@ wsdfa
ToOT TEFT Tl F AT [ GH
THEAT F ALl GRATUT AT AG FAR
AW ¥ fag Tgg iR g% o4
FE | GEAE HAT ST 7 FEr R
T 7y mwaTEr FANSE STy
wIG ®F AT AT QI HATT &
grawa & B g fom seTE,
TR FF FH AW § Afwa T
F 93-95 waered ¥ 3heu gewgw 9,
fergeary  oige A, qFWIKA erEEE A
oI gAY WS 7 A T © F
faoet & woww fRad woow & @
g I mool F wfgwae Fat F
TSR gt § HIT I omEar §
FaET W g R 3 aemd s 8
e FUR §, T 30 AR AE
zom 350 §, 9 nigmni s fadw §. ..

Feawmfa AT [9AT gata gied

That is not the question. What is it
that you want to ask from the Mimister?
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A1) faooy v et A gard
7z & fF T T & Fr 0w ¥
fae gar & =R ov feet ¥
gifs X sggeen gAm@ WA F fag
W FaeRyy varest & faeg e
g Hel S #td ¥ FIA I @
. I g0 Weom gg ?

N IqEsmfa : SarTar e frar faear
\

SHRI M. M. JACOB: Adequale ins-
tructions have been given to the Admi-
nistration and to the Police to keep 2a
wagch on these things, Many of the
things which the hon. Member has said
are very goo4 suggestions. One diffi-
culty which we also face is that even
when low employment and cheap labour
is available, even Lhe people living in
Delhi -don’t reveal who are the perSons
from ocutside,

=Y fareey awteny vl < T HAT
AT g "arad wawd § T gat
Froqar @ma ¥ fag a9 wEr
gre ¥ =rfge |\ wT BW ¥ gy
FErfest &1 ogar 7 /I Twd, 99
T Ayt FIOF AL HFY GY AR
wrg wiumz aff 3. . . (swwam)

=Y gA© g0 g =T

- feeelY gaTHT T F1E QAT §F Ay
2 f Foeeent A Y. .. (emEaT)
oEl dmEfa & ar § F¥ gar
7 (saEwm)

iy oy o wreE ¢ W17 AEATL
qfsd | Tg gfeuw ovadw ¥ fgemw

R A, AANTE TR W ATAT E
qT FAIGT Ag T T A H3 |

(=rauT)

THE DEPUTY CHAIRMAN: Please
take your seat. . Dave Ji, T have mnot
permitted you. Please take yqQur seat. T
am not Permitting anybody to speak
like this. 1 am not permitting.

SHRI M. M. JACOB: Madam, if one
Member asks a question T can answer
.. .(Interruptions)
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THE DEPUTY CHAIRMAN: This is
not corvect. I om very sorry to say
that this is not the way to ask , question.

WET ST AT ALAT FATH IS
fera. ag stag ¥ faam | (=wen)

it Tatfwa Arada © saraTafa
R, TN FAHT AT FTET T
T feodt F o @ & So WA
wEl ST § modr @z ¥ T
FreRer R fawuER faqw €2 &
ad § 1 fagw B fiv g ¥
FrART & fargar & FaA wdA
¥ WRAedr At 91 faegd aEid
qTOEHT B ...

st qefite AR FarAtor fog
a9 fadigee 9T §

=it TRt [T
Hex ot AL 7

uF fFarn-

Jrawafa © wT GAE FT |

=it Tenfewa areElg . #FAT 48
gy # wEn g fF avwRel am
g ;W ATEGewT § A g, (e
AR &, AR FG &, AGGAFW@ &,
AeHl W =T & 1 95 ey TR
TIFEF TR | T o1 F7 FFIET F¥
ara Al &, TFEAT & §Y AT AT
AZY Tr gAY AR U TEdy & g9
ATET 9T JFNTCET &0 WY &, a1 &iT
FT WA W ¢ | F @t nglaw ¥ 4
AT AGAC g A Qg w22 F AL
2T A ZHRT fEeey 7, glasw e 7,
e ¥ o9 ¥ fago¥ wrd
IFFTTRHATH 3 f7T g A F1E T
%37 9518 § 7

SHRI M. M, JACOB: Madam, the
Border Security Force has been strength-
ened whep we noticed that  the infili-
ration is takng place n large numbersin
onz State, Then, the strength of the
task force and prevention of infiltration
of foreigners is another scheme where
we are giving support to the State Gov-
ernment a¢ the border area for detecting
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Bangladeshi illegal entrance Into the
State. And also introduction of the

identity cards and  construction of the
border road g another method Wwhich
have been adopted, Wg have also under-
‘aken fencing. Madam, as you know,
there is a long stretch of lapq including
Tripura and there are large patches of
riverine where we cannot have any fenc-
ing or any other mechanism. This is
alsg a problem. Sg that means i
is not a very easy task. However, I will
welcome all the suggestions from the
hon, Members.  If they are innovative
ideas, other than what we are  now
tollowing up, I shall be happy to listen
and then implement them.

DR. Z. A. AHMAD: Madam, this is
a national question and I think all  of
us will agree thai Objectionable people
from adjoining countries should not yet
involved,  That createg a problem. But
[ think (he queSgion that has heen asked
by Mr. Joshi is highly politicuily motiva-
ted. highly politically motivated. It Is
very dangerous that systematic attempts
are being made to give it a communal
comp'exion, ... {(Interruptions). . .

DR, JINENDRA KUMAR JAIN: Ma-
dam, 1 am en a point pf order.

wft ugo gAo AgwaeEn ¢TI
FITERT BV T 2, 69 &F gy Wi
§ . (stmum)

DR. MURLI MANOHAR JOSHI: No.

SHRT MENTAY PADMANABHAM:
Madam. you have identified him and he
iz asking a question,

Igavmfa oG a3 =0
FET qET A5 wrgd !

Please sit down. Just a second. You
cannof raise 5 point of order during the
Question Hdar, If T find .. (Infereup-
tions).. .

DR. MURLI MANOHAR JOSHI: I

won't allow this reference to be  made.
Under no circumstances. ..  (Inrerrup-
tions),. .

THE DEPUTY CHAIRMAN: You can.
not raisz a point of order during  the
Question Hour,

1992] lo Questions 30
DR, MURLI MANOHAR JOSHI: 1
strongly refute this charge... (Interrup-

ti%ns) .,

THE DEPUTY CHAIRMAN: Please
take your Sear. Mr. Joshi, will  you
please' take your seat? MY 3 STEY |

Please take your seat,

SHRI SURESH KALMADI: They want
lo make every issue an election issue.

Ieeamafa . @ A S0 &
SHRI DIPEN GHOSH: He is a senior
Member... (Interruptions),

THE DEPUTY CHAIRMAN: I have

identified him. he has got a right to
ask a gquestion.

1 have permitted him...

. (sawam) 1w 5y

You allow me to handle the Situatiem.
oy JfsT |

Piease take your seat... (lnterruptions).

..-Mr, Desai, please take your seat. I
will tell you... (Interruptions)..,

o "7 45 A

I said, Dr, Sahib, please % STgd |

Every Member who comes to this Hounse
is political person. Every Member aske a
political question, He hag got a right
to ask this question,

... (Interruptions)

DR. MURLI MANOHAR JOSHI: Ma-
dam he has  right to ask a question

but he has no right ty refer  to my
question. . . (Interruptions) ... No. It
cannot be allowed... ({nterruptions)...

He has got , right tp ask a question but
he has no right to make any insinuation.

Jowamfs : g &y

DR. MURLI MANOHAR JOSHI: I
um not going to permit this. This is



31  Oral Answers

NGt g communal issue, He jg trying to
communaliSe it. I will not allow it
Thijs is , question which deals with the
security of the nation, They are trying
to make it a communaj question, These
things should not be allowed..(Interrup-
tions),  This cannot be allowed. I can-
not aflow this to be communaliSed.

SHRI N. E. BALARAM: Why is he
preventing him from putting the  ques-
tion? . (sggem). ..

+t Q"o A wgaafemy - ¥ g7
F T FI ACHT OF 79T FAT

FAETAETF . (cm=mam) ...
FamE 7. . (cmmew) .. .¥] &%
W@ R REE F Hel. . . (swaym) . .

=7 famraT T ;. wOEr W HRE
FY TG § AT AT AT FGA & F g qEH
F G (RET FT HI I HOFF @)

=t giro gdo StEHETFGTIT «?rqsm?
FE FFFA AN AW § | LA
F HRAl w1 IATT FQW T )

o (FTEEA) L
THE DEPUTY CHAIRMAN:

please. 1 caid, “Order”.
down, all of you.

Order,
Please sit

SHRI MENTAY PADMANABHAM:
Let the hon, Member ask his question.
Madam, you allowed him to put the
question first.  (Interruptions). He can
nop objeci to that,

+[ ] Transliteration in Arabic script.
*Expunged as ordered by the Chair,
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SHRI P. SHIV SHANKER: Madam,
yey have given a roling. That has to
be respected. The ruling that has been
given has to be respected. Are they defy-
ing the ruling? They cannot defy  the
ruling. S

DR. MURLI MANOHAR JOSHI: This
cannot be communalised. No.

=} fameae e : Ftq JIITT FI0
EAN .. (Aew) | s R
AT ). .. (gm@) ... |32 gifeEr,
fasrzy age I AR &I |

A_,sf//} )/M/M’(j}-’
.--,L.‘b’wg---.ru’/—b/&/
TN "“..mr.‘"" gﬂlé)ﬂb’/

/ P2 P

£, ! e ' - r

e S {J_;("‘- p L0
= b

Pl

FrawmEia - 79 Y 33T

=it e qew : W HT A5 &)

g5 A mF

dzv F fax

y/'f)‘r

A "( T, o 4, 44

THE DEPUTY CHAIRMAN:
sit down. Bvery day...(Interruptions).
Everybody should sit down. 1 said
everybody should sit down.  Please sit
down. (Interruptions). Everybody should
8i¢ down, please.. Take your seafs. Just
a minute. (Inferruptions). 1 want order
in the House.  Everybody who comes
to Parliament is a politica] person and
everybody, every day; askg political ques-
tions. ‘They put political questionS to
the Government apd the  Governmeng
answers them. The Member has put a
question (0 the Government. Let the
Government answer it.

Please

SHRI SIKANDAR BAKHT: Sadar
Sahiba, they have  converled a simple
question into a communal  question.
What is this? ([nterruptions).
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DR. MURLI MANOHAR JOSHI: No.
(Interruptions). He is trying to com-
munalise it.

THE DEPUTY CHAIRMAN: Order,
please.

THE LEADER OF THE HOUSE
(SHRT S. B. CHAVAN): Madam, this
is a very worng attitude on their part.
I do not think that any hon. Member
can possibly..... (Interruptions).

SHRI P. SHIV SHANKER .
These are the double-standards, (Inter-
ruptions).

THE DEPUTY CHAIRMAN: The Le-
ader of the House is on his legs. Let
him speak.

SHRI S. B. CHAVAN: Madam,
T do not think that apy Member in the
House can possibly take the position
that he will defy the orders of the Chair
and at the same time. ... (Interruptions)

..preveny any other hon. Member
from putting a question. (Interruptions).
You cannot do that. T do not think you
have any right to do that.

SHRI SIKANDER BAKHT: You can-
not convert the question into a3 communal
question, (Interruptions),

DR. Z. A. AHMED: Madam, my
question is whether the Government are
aware of the attempts being made to
start communal riotg in certain areas.
(Inrerruptions). Are the  Government
aware of the fact that attempts are being
made to start communal riots? (Inter-
ruptions).

THE DEPUTY CHAIRMAN: He has
put a question to the Government. Let
the Government reply.

=it fesheax @@ . ATAA AR FT
FEIA gATA A7 (&FT 797 § | THMAT T
fear gmr st %Sa‘m‘("rs‘rw’r%sﬂﬁn

Q/
- =
e {"/‘i-:-’?' i*."; H"/—-’/J‘A}:’/
RIS ) y{e/JL e
&'ti,-_:;..

U‘ d"" AM‘/J

+[ 1 Transliteration in Arabic Script.
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DR. Z. A. AHMED: Madam js the
Government aware of the fact that at-
tempts have been  made....(Interrup-
tions) ... What steps is the Government
going to take about it? (Interruptions)

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI M. L. FO-
TEDAR): Repeat this question. (Inter-
ruptions)

DR. Z. A. AHMED: Is the Govern-
ment awage of the fact that attempts
have been made to start communal riot-
ing in Delhi on this question in those
areas and stary killing people?

SHRI MENTAY PADMANABHAM:
Madam, let the  Minister answer this
gnestion. (Interruptions)

SHRT M. M. JACOB: Madam, the
Government is keeping a close watch
on the s1tuat10n (Interruptions)

THE DEPUTY CHAIRMAN: Ques-
tion. Hour ig over. Now, statement by
Minister correcting answer to question.

WRITTEN ANSWERS TO QUESTIONS

Representationg from DTC commuters

#564. SHRI RAM GOPAL YADAV:

SHRI SUBRAMANIAN SWA-
MY:

Will the Minister of SURFACE
TRANSPORT be pleased to state: ‘

(a) 'whether Government have receiv-
ed any representations from the commu-
ters in Delhi regarding the insufficient
number of buses on certain routes;

(b) what has been the growth in the
number of commuters and the number of
buses during the 1ast three years;

(c) whether the problems of Delhi
commuters would be redressed by intro-
duction of private buses; and

(d) if so, what is Government's re-
action  thereto?

THE MINISTER OF STATE OF THE

MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER):



